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PETI TI ONER
MADHYA PRADESH TRI ATHLON ASSOCI ATI ON THROUGH | TS SECRETARY &

Vs.

RESPONDENT:
I NDI AN TRI ATHLON FEDERATI ON & ORS. ETC.

DATE OF JUDGVENT: 08/ 11/ 1996

BENCH
K. RAMASVWAMY, G B. PATTANAI K

ACT:
HEADNOTE
JUDGVENT:
W TH
TRANSFER PETI TION (C) NOs. 384-396 OF 1996
ORDER

It is rather unfortunate and we feel that every Indian
citizen would feel ashamed of the fact that not even on
sports-person out of the huge popul ation of 94 crores would
find a place in the victory stand in the O ynpic Ganes 1996
held at Atlanta. Instead, all these Associations are busy in
the court proceedings and spending their spirit 'on the
litigation instead of inculcating spirit of sports in the
track and field. These cases are -some instances  of the
depl orabl e state of affairs. But, it is heartening to note
that all of them have agreed for the settlenent of the
disputes in ternms of Rule X X of the Indian O ynpic
Associ ati on Rul es which reads as under:

"Settlenent of Disputes/Conflicts

in the Nat i onal Sports
Federations/ State A ynpic
Associ ati ons

(i) Al Nat i onal sports
f ederations/ Associ ations/ State
A ynpic Associations affiliated to
.0 A shall include in their

Constitution a provision that the
Feder ati ons/ Associ ati ons woul d
have al | unr esol ved di sput es
settled by the |.OA , and their
Menbers shall voluntarily surrender
their right of seeking redress in
any Court or Law.

(ii) Every Menber shall be deened
to continue its nenbership of the
I.OA on the specific condition
that it wvoluntarily surrenders its
right of seeking redress in any
Court of Law.

(iii) All unr esol ved di sputes
arising within the National Sports
Fedrati ons/ Associ ati ons/ St at e

A ynpic Association affiliated to
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the 10A, shall be referred by the
Feder ati ons/ Associ ations to the | OA
for settlenment by the 10A For this
pur pose, the | QA Executive Council,
on reconmendati on of the president
| OA, shall recommend 9 names to the
di sputing parties, to select one

name, consul tation with t he
president 10A, which is acceptable
to bot h t he parties. The
Arbitration proceedings shall be

conpl et ed wi t hin the peri od
specified by the | OA Executive
Council. President |QOA, based on
the circunstances of the case, has
the authority to extend, or vary,
the period.

(IV)In the even of an unresolved
di spute within  an affiliated Unit
of \I'OA“by Menber, and which affects
normal _working to the Unit,  or
prevents preparation and training
of the sport/teamunder the charge
of the Unit = for pur poses of

i nternational representation/
Conpetition, the | OA  Executive
Council will | constitute an ad-hoc

body fromw thin the Menbers of the
Gener al Assenbl.y, as may be
necessary until the dispute within
the Unit is resol ved.

(v) Al disputes between Nationa
Sports Federations/Associ ati ons and
the |OA, or within the 1OA itself,
will be dealt wth in the same
manner as laid down in (iii) above.

In the furtherance thereof (the Annua

Cener a

Body

ng of 1 OA held on Novenber 29, 1995 deci ded as under:

"Di spute in Federati ons/ O ynpic
Associ ati ons

Regarding the disputes in Indian
Triat hl on Federation, Uttar Pradesh
A ynpic Associ ation and J & K
A ynpic Associ ati on Dr. B.
Sivanthi Adityan stated that he
woul d appoint a tow or three nenber
Conmittee which wll be requested
to submt its report before the
next Executive Council neeting of
the | QA

Deci si on

The Presi dent, | QA is to
constitute a two or three nenber
conmittee to look into all aspects
or di sputes and subm t its
reconmendat i ons for t he
consi deration of t he Executi ve
Counci | 1 QA

In the light of the above decision, we direct the
President of 10OAto flowthe procedure prescribed in Rule
XIX referred to hereinbefore, in particular clauses (i),
(ii) and (iii) and appoint and Arbitration Board in terms
t her eof .

The Transfer Petitions are accordingly disposed or. Al
the suits are transferred to the Arbitration Board. No
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In view of the order passed by us on 4.11.1996, Shr
Ranjit Kumar, |earned counsel has appeared for all the

respondents though he states that he did not receive any
instruction from any one of them He acted nmerely on
directions of this Court.




